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CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH, CUTTACK,

ORDER SHEET
COURT NO. : 1
21.12.2017
0.A./260/259/2016 B K SINGH
INTERIM PRAYER, ON MEMO -V/S-
DOORDARSHAN
ITEM NO:2
FOR APPLICANTS(S) Adv. : Mr. S. K. Ojha
FOR RESPONDENTS(S) Adv.: Mr. S. K. Singh
Notes of The Registry Order of The Tribunal

Applicant has filed this O.A. for a direction to the respor;den;stogrant

1301 status to him with all other benefits to which he is legally |
entitled to with effect from the date of enjoyment of such benefit by his |
colleagues. Applicant also seeks quashing of the order dated
19.01.2016 (Annexure A/3 ) by which his representation was rejected
with a stigma that he does not fulfil the criteria.

In course of argument, Ld. Counsel for the applicant drew attention of
this Bench to an earlier order passed by a Coordinate Bench in O. A |
Nos. 934, 935 of 2014 and O. A. Nos. 23, 24 of 2015 disposed of by a
common order dated 23.06.2017 wherein this Bench has passed the |
following order: 3

“6. vecco. One thing is clear that the claim of the applicants
cannot be summarily thrown out. The Respondents need to keep
their cases under consideration under suitable criteria for conferring

1/30™ status by following the guidelines of the Government as laid
down by the DOP&T in their *O.M dated 07.06.1998. It is also very
important to ensure that discrimination and arbitrariness should be
completely avoided in the matters of such consideration.

7. Based upon the discussion made above it is directed that |
Respondents may reconsider the matter in the light of the |
observations made above. The orders impugned in all the O.As are |
quashed and the matters are remitted to Respondents No. 2 for
reconsideration, on the basis of observations made above.” |

In course of argument, Ld. Counsel for the applicant submitted that in |
response to the order passed in the earlier O.As, the Department has
already complied with the order of this Tribunal. "

Ld. Counsel for the respondents fairly admitted that if that is the state
of affairs, there may be no objection for the respondents to consider the
grievance of the applicant in the same vein. ’




In the light of the above circumstances, the O.A is disposed of with a
direction to the respondents to re-consider the matter and the matter is
remitted to Respondent No.2 for reconsideration on the basis of
observations made in the earlier O.As referred above and the impugned
order dated 19.01.2016 (Annexure-A/3) is hereby quashed.

0.A is disposed of accordingly. The exercise be completed preferably

within a period of four months from today. e
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